
CENTRAL i^INISTRATIVS TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

O rig in a l A pp lication  Noi, 848 o f 2004 

Indore, t h is  the 18th day of August# 200 5

Hon'ble Shri M*P* Singh, V ice Chairman 
Hon'ble S h r i Madan Mohan, J u d ic ia l Member

Bhagwandas & 3 o th ers, . . .  A pplicants

(By Advocate -  Shri G ir ish  Patwardhan on b eh a lf o f S h ri 
K»N. P eth ia)

V e r s u s

Union of India  & l i  o th ers , Respondents

(By Advocate -  Shri Y .I , Me^ta, S r . Adv. a s s is te d  by Shri
H,Y« Mehta, fo r  th e o f f i c i a l  respondents and 
S h ri Verma for respondent No, 9) 

O R D E R  (Oral)

By M.P» Sinah. V ice Chairman -

In t h is  case we find  that the Union of India , through 

General Manager has not been impleaded as a party. The 

Railway M inistry has issued  :in stru c tio n s  in t h is  regard that 

a l l  the Group-X and Group-D employees w hile a g ita t in g  th e ir  

grievances before Court should implead Union o f In d ia , 

through General Manager of concerned R a ilw a y /D iv is io n . S ince  

the ap p lican t has not impleaded the Union o f In d ia , through 

General Manager of the concerned Railway D iv is io n , th is  CA 

i s  not m aintainable and is  accord ingly  d ism issed  as not 

m aintainable. Hov/ever, the app licant w i l l  be a t  l ib e r ty  to  

approach the Tribunal a f te r  impleading the Union of In d ia , 

through General Manager of the concerned Railway D iv is io n , i f  

he s t i l l  f e e l s  aggrieved and so  ad vised .

2. The R eg istry  is  d irected  to  supply the copy o f memo o f

p a r tie s  to  the concerned p a rtie s  w hile is su in g  the c e r t i f ie d  

co p ie s  o f th is  order,
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